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New Delhis this 20  day of September, 19964

HON'BLE MR .3 R (ADTGE MEMBER (4 )é
HON'BLE DR A VEDAVALLL, MEMBER (J )¢

Shri Rajpal s/o Nathu,
5, Shri Lokesh , s/o Shri Parma,
3, Shri Jagdish, s/o Shri Durgas

4, Shri Mangey Ram, s /o Shri Parma ¢
i former ly working as Gangmen in Northern
Railway, presently r/o 89, Mand awli Fazalpur,

De lhi, S, Applicants )
By Advocate sShri OP Khokha. :
Versus

1. Shri V X.Agarwal,
General Managéer,
Northern Railway,
Baroda House,

New Delhi-.l..lO 00-‘-0

26 S"ﬂ'i NoZoAnsai,
Divisional Railway Manager,

] Allahsbad Division, Northern Railway,
Morad abad uP)

3, Shri S JPal,

Permanent Way Inspector,

Northern Railway, )

By land shahr (UP) cesence .Respondents¢
By Advocate: Shri Ps3 Mahendru

ORDER _ _.

By HON'BIE MRS ReADISE E MEMBER(A)e

~ After hearing applic ants' counsel Shri
Khokha and respondents’ counsel Shri Mahendru and

perusing the materials on record, we hold that

s




while no doubt the concerned functionaries amongst
the respondents were remiss in engaging and / or
retaining 4 persons junior to the applicants while
the applicants themse lves were not engaged, this
action on the part of the concerned officials

was out of inadvertence and not with any de liberate
intent ion of defying the court's orders, because
soon after the correct position was brought to
their notice, they disengéged these four personsd
It is another matter that these 4 persons are still
continuing with the res pondents on the strength
of an interim stay order in an OA filed by them
against the ir disengagement Under the circumstance
we are satisfied that adequate grounds do not exist
to initiate contempt of court proceedings against
the respondents,

2. In this connection, Shri Mahendru haé stated
that there are some persons senior to the applic ants
who still remain to be engaged, and the applicants
will be considered for eng agement subject to
availability ;af work strictly in their turn in
acordance with their seniority d '

3. Noting this statement, we dismiss this CCP
and discharge the notices against respondents #

W Apnshe- ol

( DR.A.VEDAVALLI ) ( S .RADIGE 7)4
MEMBER (J ) MEMBER (A )&
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